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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 639/2022

IN THE MATTER OF:

PRITIPAL SHARMA ...APPLICANT

VERSUS
GOVT. OF NCT OF DELHI & ORS. ...RESPONDENTS

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO. 10 LE.,
DEPUTY CONSERVATOR OF FOREST (SOUTH).

I, Vipul Pandey S/o Gajadhar Pandey, aged about 35 years, presently posted as Dy.
Conservator of Forest (South), having office at Department of Forest & Wildlife,
Government of National Capital of Delhi, (hereinafter referred to as the “answering

Respondent’)and do hereby solemnly affirm and declare as under:

That I am currently holding the post of Dy. Conservator of Forest (South)
and am competent to depose by way of the present atfidavit on behalf of the

answering Respondent.

That I have gone through the contents of the present application i.e., O.A.
no. 639/2022 filed by the applicant and has understood the same and is
competent swear this affidavit. It is submitted that everything is prohibited

unless specifically allowed.
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. That T have read and understood the contents of the present affidavit and
state that the facts stated herein are true and correct to the best of my
knowledge on the basis of the records available and/or accessible to me.

4. That 1t 1s submitted that the answering Respondent is filing the present short
affidavit and craves leave and permission of this Hon’ble Tribunal to file a

detailed reply, if so directed by this Hon’ble Tribunal.

& That it is respectfully submitted that the captioned application is pending
before this adjudication and the next date of hearing is 26.07.2024.

PRELIMINARY SUBMISSIONS

I. That the present application has been filed by the applicant inter alia seeking

following reliefs:

(a) Direct Respondent no. 1 to 4 to seal the illegally running bore wells
located in the plot adjoining House no. GI-2035, Aya Nagar, New Delhi
— 110047 and in the plot in the opposite side of the street in front of
House no. GI-2038, Aya Nagar, New Delhi — 110047 which are under
the ownership of Respondent no. 5 and completely cease operation of

Respondent no. 5.

Direct Respondent no. 6 to 9 who are owners of House no. 1031 C1/1 G-I

Block in Aya Nagar, Phase 6, New Delhi — 110047 to demolish the

construction of ramps and steps along the street in G-1 Block built by
them and restore the drain and allow it to flow without any obstruction

and pollution.
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(c) Pass any other order as the Hon’ble tribunal may deem fit and proper in

facts and circumstances of the case.

Z. That it is submitted that a notification no. F.10(42)-1/PA/DCF/93/2012-
17(1) dated 24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby it was proposed that all forest lands and wastes lands which
is the property of the Government be reserved as a “reserved forest”. Further
submitted that reserve forests are the most restricted forests and
are constituted by the State Government on any forest land or wasteland
which is the property of the Government. In reserved forests, local people
are prohibited, unless specifically allowed by a Forest Officer in the course
of the settlement. The copy of the notification no. F.10(42)-
1/PA/DCF/93/2012-17(1) dated 24.05.1994 is annexed and marked herewith

as Annexure — A.

3 That it is important to note here that the Hon’ble Apex Court in M. C. Mehta
v. Union of India, W.P. (C) no. 4677/1985 had categorically observed vide
its orders dated 25.01.1996 and 13.03.1996 that the ridge area must be

protected and could not be utilised in any way due to the prohibition under
he Forest Conservation Act, 1980. The Hon’ble Apex Court further directed
e Lieutenant Governor of Delhi to issue the necessary notification to
protect the ridge area. The copy of the orders dated 25.01.1996 and

13.03.1996 are annexed and marked herewith as Annexure — B (Colly.).

4. That in compliance of the above mentioned directions passed by the Hon’ble
Apex Court, the Lt. Governor on 02.04.1996, issued a notification no.
F.1(29)/PA/DC/95 under Section 154 of Delhi Land Reforms Act 1954 and
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declared the Gaon Sabha's land in the Southern Ridge as surplus land and

made it available to the Forest Department of the GNCTD.

3 That it is important to note here that the notification dated 02.04.1996 was
challenged before this Hon’ble Court in the case titled as Bhagat Singh
&Ors. v. Union of India & Anr., (2010) SCC OnLine Delhi 2386 but the
same was rejected by the Division Bench of this Hon’ble Court on the
ground that the petitioners therein were merely encroachers on Government
land who wanted to keep the land from becoming vested in the proper
Government authority and maybe even physically stop the Government from
regaining custody of it. The petitioners’ lack of knowledge of the
notification dated 02.04.1996 is the only explanation provided for why it
was filed 14 years after it was issued. The relevant portion of the judgment is

reproduced herein as under:

“5. We asked the learned counsel for the petitioners to show us the
documents by which his forefathers or they came into settled
lawful possession of the land in question which belonged to the
Gaon Sabha. There is no such document on record. This question
was posed as Gaon Sabha land is for the collective enjoyment of
the village and there is no right in any individual to occupy the
land unless such an allotment is made by the Gaon Sabha. The
Gaon Sabha land is thus not meant for individuals for their own
enjovment and the vesting of the land in Gaon Sabha is as per
Section 7 of the said Act. The significance of the said Act coming
into force was that all lands.of common utilities which were owned
by the proprietors of villages and which were commonly used by
the villagers were vested in the Goan Sabha and proprietors were
divested of their ownership. As per Section 154(1) (vii) of the said
Act, all the forest land situated in a Gaon Sabha area shall vest in
the Gaon Sabha. The proviso to Section 154(1) of the said Act
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refers really to the uncultivated area situated in Gaon Sabha area
and the same being more than the ordinary requirement of the
Gaon Sabha may be excluded from vesting in the Gaon Sabha.

6. We are of the considered view that no further exercise was
necessary to be carried out by the R-1 and R-2 in case of such
Gaon Sabha land which was actually part of ‘Ridge’ area and it is
with the objective of protecting the ‘Ridge’ area that the land in
question which forms part of the ‘Ridge’ area was declared
surplus and was placed at the disposal of the Forest Department
of the Govt. of NCT of Delhi for creation of Reserved Forest.

7. In our considered view, the petitioners are only encroachers on
Government land who are seeking to prevent vesting of the land in
question with the appropriate Government authority and possibly
physically preventing the Government from taking over possession
of the same. The petition has been filed 14 years after the
notification in question was issued and the only reason given in
this regard is that the petitioners had no knowledge of the same.”

Emphasis Supplied

6. That it is important to note here that the answering respondent was
impleaded as Respondent no. 10 at later stage in the present proceedings and
since the applicant has not made any averment pertaining to the respondent
no. 10, hence the answering respondent do not require to give parawise reply

as the averments / reply made by the answering respondent in the

preliminary submissions may be read as part and parcel of the present reply.
However, the answering respondent undertakes to respond / file the detailed
reply in case any specific averments / allegations are made by the applicant

against the answering respondent.
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That it is submitted that the answering respondent was impleaded as
Respondent no. 10 vide order dated 18.03.2024, after a report filed by the
SDM (Mehrauli) wherein it is mentioned that the land where the illegal bore
well was sealed falls in Khasra No. 1978, Village Aya Nagar and ownership
of the land falls in the name of Forest Department. That it is pertinent to
mention here that the illegal bore well was sealed by the concerned SDM
(Mehrauli) in the year 2023 ie., on 13.04.2023 and the information
regarding the illegal bore well was given to the answering respondent in the
year 2024 i.e., after a year when the bore well was sealed by the SDM
(Mehrauli). It is submitted that the information or intimation was given to
the answering respondent only when the issue of illegal extraction of ground
water was raised before this Tribunal. Further that no revenue records were
checked by the concerned SDM (Mehrauli) at the time of sealing the illegal
bore well, it was only after the answering respondent had undertaken the
encroachment removal exercise, and during the re-inspection by Revenue
Authorities necessitated by filing the present case before this Hon’ble
Tribunal. It is pertinent to mention here that after seeing the demolishing
waste on the site, it was identified that the illegal bore well exists on the
forest land i.e., Kharsa no. 1978 and the concerned SDM (Mehrauli) filed an
affidavit before the Hon’ble National Green Tribunal stating that the land on
which the illegal bore well exists belongs to the forest department without

the due intimation to the Forest Department before filing.

That it is further submitted that after receiving the aforesaid information, the
office of the undersigned inspected the same and it was found that the land
on which the illegal bore well existed belongs to the Forest Department i.e.,

on Khasra no. 1978, Village Aya Nagar, New Delhi which was duly notified
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as a forest land as per the notification passed in the year 1996. Further
submitted that the 1996 notification was issued by the Ld. Lieutenant
Governor of Govt. of NCT of Delhi in exercise of powers conferred u/s 154
of the Delhi Land Reforms Act, 1954 (8 of 1954) declaring the uncultivated
land of Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’,
situated in Southern Ridge in respect of Villages mentioned in Column ‘II’
of table given below as surplus land and lands at the disposal of Forest
Department of Government of National Capital Territory of Delhi, wherein
under the Annexure I, the Khasra number no. 1978 under Village Aya Nagar
was mentioned. The copy of the notification no. F.1(29)/PA/DC/95 dated

02.04.1996 1s annexed and marked herewith as Annexure — C.

g, That it is submitted that after inspecting the above-mentioned site / Khasra,

it was found that there was encroachment on the aforesaid Khasra no. 1978,

Village Aya Nagar and the answering respondent has already taken steps for

removal of the encroachment on forest land of Khasra no. 1978 in Village

Aya Nagar vide notice dated 09.02.2024 & 16.04.2024 wherein it was

—— clearly mentioned that Khasra nos. 1978, 1979, 1980, 1981, 1982 of Village
/&;-J-/-,' ,“;kc:\ Aya Nagar, Tehsil Mehrauli, is notified as Reserve Forest Land as per the
/ - nonﬁcations dated 24.05.1994 and 02.04.1996. Further, all the encroachers

the Forest (Conservation) Act, 1980. The copies of the notice dated
09.02.2024 and 16.02.2024 are annexed and marked herewith as Annexure
— D (Colly.).
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10.  That thereafter, a joint inspection has also been carried out at Khasra no.
1978, 1979, 1980, 1981 and 1982 of Village Aya Nagar in the presence of
SHO Fatehpur Beri, SDM Mehrauli and Range Officer South Forest
Division along with Patwari Aya Nagar and SI Aya Nagar Division. It was
found that approximately 55 houses are falling in the aforesaid Khasras
which are notified as Reserved Forest as per 1996 notification. The copy of

the inspection report is annexed and marked herewith as Annexure — E.

11.  That it is pertinent to mention here that the disputed Khasra no. 1978 is a
forest land according to the affidavit filed by the Divisional Commissioner
in the matter titled as Sonya Ghosh v. GNCTD, OA no. 58/2013 before the
Hon’ble National Green Tribunal. It is further submitted that there is an
encroachment to the extent of 1 Bigha 16 Biswa and the type of
encroachment is as Unauthorised Colony. After inspecting the same, the
answering respondent found that there was encroachment on the aforesaid
Khasra no. 1978, Village Aya Nagar and the answering respondent has
already taken steps for removing of the encroachment; the answering
respondent had already issued various notices as well as letters for removal
of encroachment on forest land comprising of Khasra no. 1978, Village Aya
Nagar, New Delhi. The copies of the affidavit filed by the Divisional
Commissioner along with all the letters and notices issued by the answering

respondent are annexed and marked herewith as Annexure — F (Colly.).

12, That it is pertinent to mention here that the Hon’ble Higli Court of Delhi
vide order dated 29.02.2024 disposed of two matters titled as “Adarsh
Enclave Residents Welfare Association (Regd.) versus GNCTD, W.P.(C)
no. 3086/2024 and Devki Devi versus GNCTD & Ors., W.P (C) No.
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3088/2024” with a direction to the answering respondent / Deputy
Conservator of Forest (South) to decide the representation of the petitioners
therein with respect to the petitioners’ therein property within 6 weeks after
receiving the said representation. Further, after considering the submissions
made by the parties, the Court had noted that the notice was issued by the
answering respondent in respect of Khasra nos. 1978, 1979, 1980, 1981, and
1982 of Revenue Estate of Village Aya Nagar. Further directed the o
answering respondent not to take any coercive actions against the property in
question until the representation of the petitioners therein is decided. The
copies of the order dated 29.02.2024 are annexed and marked herewith as

Annexure — G (Colly.).

13, That it is submitted that on 05.04.2024, the answering Respondent received
a short representation by Adarsh Enclave Residents Welfare Association
(Regd.) to which the answering Respondent directed the Adarsh Enclave
Residents Welfare Association (Regd.) to file a detailed representation,
however, the same is not filed till date. The copy of the representation is

//’“’:‘N’l\x annexed and marked herewith as Annexure — H.

That it is pertinent to mention here that due to stay on Khasra no. 1978, the
deponent is duty bound to comply with the orders of passed by the Hon’ble
High Court and unable to do anything at Khasra no. 1978, Village Aya
Nagar, New Delhi.

15.  That it is submitted that the deponent has the highest respect and regard for

the orders of this Hon’ble Tribunal. The present Status Report along with its
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ann@re cp*emg_, placed before this Hon’ble Tribunal for its consideration

cﬁd@gher directions, if any.

&
(A
0(\

Vipu ews

Dy. Conservator of Forest (South)

CERTIF!ED\‘T%
Shri/Smt. / K =~

25 JuL 2024
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3.

UPON hear1ng counsel the Court made the f011aw1; » .
T ORDER . i

Pursuant te this Court’s order :dated 3 1. 1996_ S é

various reports asked by this Court have been pTaceq-;on |
'reCordf %o far as 63 1nst1tutxons occupytng the Ridgé=_f (
S area under the author1saﬁ1cn of Hxnxstry @f Urban Affalrs

~4s ¢oncerned, S8h., B L Nimesh Land and Development

‘ Officer has filed an affidavit and !aibng with  the %

 :3£?§§aVitj:1§$h of the institutigns'in the Gentt&ﬂ'gRidgeigf é
areaghas-fbeeh“annaxeé, Mr. Ramesh T1War1,‘tbe  ?6&§$§‘ §

Bgttienment offwuer is QFeSBnt in =ccurt _3_Qn ,f.

-saggestﬁan” .he States that he- would Fix- the obgect1ons§

filed by these institutions for hearing within the__next

_.week:of 10 days and thereafter, he'wod1d file a'rgpcrt_fn:

this Court, We direct the Land Devaicpmeh§  Ofﬁ%@Q@]ﬁg

¢
i
H
i
i
B
;

send individual notices. to all these 63 “{rstit
indicating that they should apoear bnfore the_ ?B}éﬁt
e, "J’_,...-—--—'*‘"-

S@tt}éméht’”@fficer,' in respect ,owaEHg;r obaectlons
: s . . “)/M

air?ady ff?edr’unde?, SectionA 9 GF the Fores ts Act tl'

et

vso 30 AM on 3%.,.961’ Ihe For@st Settlement Off1cer sna11

“indicate as Lo whxch of the partues are Al be heard Gn,

_;hat.daté  andg'fof, remaining ﬁart1es he sha11 ijﬁ _

,CDnsecutiQE dates;'r The Forest @ff}cer shali file ﬁtgf‘V

report after hearfhg bbjecgﬁons}pf each of the ‘pafhiégffﬂ;°

aF ar 15 days there after
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It will bg useful tO;menbion that  under the
Forests Act, UwWo opportunities were given to §11 those,

~who are occupying = land in the Ridge area, to- file |

objections. One opportunity was given under Sections 4

and. § of the Act and suhsequéntly, under Séctﬁonls of the

Act. The partias who have not filed any objectdbns'they,

cannot be given any further time to file the objections.

RELIGIOUS INSTITUTIONS

Mr. Albh@nse has placed on record status report

.keéaﬁcings i1 religious institutions on the Ridge. Mr.

Alphonse, who 13 present in Court, states that these
religious places are existing in the Ridge area for over

a period of 15-20 years. Some of the religious places

are Qgeratimg for the last 40 ~50  years. We have.

suggested to Mr., Alphonss to persuade these ”felﬁgious 

ihatitutianf~ to voTuntar1zy re!ocata Lo some other land
ERe ~~-'-.-_.,_,-mw

: #hich may bhHe offered to them a?ong with other fa0111t1es _

--------- i 1 b g e s o hm_————-a—m

regarding the COﬂoLFUCtioﬂ of the bu11d1ngs etc. on. the,.

Sl et S N v
e s v, Jp—
ey e . i e S~y

relocated 1andi The report further 1nd1cate¢ ‘that apartf"

s ——n

“From the actual built up area, open area is-a.e alse been.
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:cergohed' off ané ﬁaken ~1dnto bossession -by vaffousv
institutions. We direct the DDA through Mr. A}phqnsetto
have the open area retrievaed from the relﬁgious-
institutions.  We further direct the DBA'thaEfsb faf-.aé

the éctua} operational area under the poSsessi¢n3Df.theée x;%?

religious institutions is -concernéd that Should be o1
bﬁrbedXWa11ed" so that thete is no further encroachment “ g
Thg WOrk Must rommauce w1th1n two WQeku from today g 3

i

. .,‘mwm."?.ﬁ,%;” -

gwarFyMﬁ@N _AT_TODAPUR DASGARH, TSLAM NAGAR. MEHRAULI
. ‘-ﬂ b e - ) X d

N ‘ : | | o g
¥ Hr. aTononse has filed an affidavit wherein he.

has given the asgessnegnt of the unauthorised construction

in Toda@Ur Dasgarh at Islam Nagar, Mehrauli. It will be

useful to reproduce paragraph 2 and 3 pf'thg _aff%davit 

‘,wﬁichvafe.as under:

Todapur Dasgarh and at Islam Nagar Mghrau11 has been
- made. There  are 522 grauthorised structures en
gncroached DDA land at Tmﬂagur, 0asqarh g The ab0vg'_
structures have. "come Up over the past 2@ ?ears They p
Gcupy an area of 12 dacres. There are 2800 Seml~pucca
S gtryctures  in Islam Nagar Colomy o¢cupying. an area of 8
acres. As - the total population jinvolved in  both tha
colonies together would be.over ZG,QQO.if'ahy_demolgt1@ﬂ :
‘ is attempted, there would be serious iaw_-and‘ orﬁer,
L.problem.  Bobh these colohies are very old, theré?oxe, 1t1
will be inhuman to evict TEReM wWithout prov1d1ng J

7 "Ah aas@qsmen* of unauthorised cohstructians Hdn ‘
|
i
{
{
i
i
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afforestation.

relocation sitss, As per Govt., policy 1t 1is not
. possible  to provide any retocation sSites to “these
encroachers as they are not eligible for relocation

sites. ‘Considering the above facts, this Hon ble':ﬁourt
had ordered as follows:- '

"DDA  shall indicate the vacant area adJo1n1ng to

the ridge cwhed by the DDA to be included for the purpdse
of afforestation in 1ieu of the area which is océypied by
pucea and sgemi-putca structures. . The area seiected

shauld be adjoining to the ridge area

DDA has located an area of 17:5 hect. of land at

id

" Nanak Pura,. opposite’ ‘Nanak Pura’GuUFUliWara, adgacent to

<t

the ridge, which can be  taken up for compansatary

We acsepﬁ' the suggestion that the area of 17.5

hectare of 1land ab Nanak Pura opposite  Nanak “Pura

Gukudwara, adjacent to the Ridge be tékéh up  for
campensatory afforestation. We direct the DDA to include

this area of 17.5 hectares to the Ridge with immediate

effect, Mr. Alphorse states that so far as the area

occupied hy the two colonies is concerned, tha same ‘has

 a1Feady been fenced By the DDA. 'HE'$3YS Tf'ﬁhere ar67

635 ~
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any gaps,. thsééfwfl? beﬁﬁEQaire&' w@ d1rect the DDA aﬁd N

the Forest ':eihiam@rt 0Ff1uer Lo commence the. n908$&ary

prOCeeré for 1nclud1ng thb area measurxng 17 5 hectares
: 4

i i T

iﬁ the Ridge area. | we further dzrgct the DﬁA” that:

3
i P -

. e e,

By e et v
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without waiting for the prccédure,to’ ,be' fu??bﬂaﬂj_ for.
':}inQYMding the area . in the Ridge, the ;work - of

/| afforestation be commenced within two weeks from today.

syl

- o AR
s i S T

Needless to say that while. doing:Jéfforéstatfbn the .
ncing of the area shall alsc be done by the DDA.

l

ASQLA WILOLIFE SANCTUARY

We have heen taken

ralocation

i
i

agree with

Management

%ﬁtéﬁresponse to this Court within twoﬁweeks”Fromftdda

e oS ey

GAON, SABHA LAND

’We"hav@' Heard FYQArnéd,counse}gfbr v&QTrfioeThi
Admfnispratéﬁhqwégardﬁng the Gaon Sabhajarea for@fﬁggﬁaht
of the Ridge. Learnad ccdnséi;  sﬁates1 that various

proposals regarding handing over the Gaon Sabha ~area

; ) (part of tha Ridge) to tﬁo Fo¢éét Débartmant-hayqf baan
- examined by a CommitLee appointed by the Administration.
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Finally, the Committée7’has Jtaken a decisiawv that a -

Notification under Section 35 of theﬂlhdjan.FQrestS»'ACtv

1927 be jgsued.‘ We are'of;the'view that,bﬁe\NotiFicat{on

uhde%.Section 35'w1317not solve the prob?ém”whﬁhh we are
; facing. | The Tlearned counsel states ﬁhat'the 'Coﬁﬁittee
%i - was of the view that the provisions of Sggtianfiﬁ4-¢f the
i Delhi Land Reforms Act, 1954 are hdt'aﬁpraﬁteﬁ-ﬁaQaUSG'fn

- A view of the expression "on the cbmmencement-o?;thaﬂgAct_ia

in Section 154, power under the proviso tquQCtidﬁ:71545

could onty be exerciséd at the time Df_the .comhéncemenﬁ
of the Act and .not"thépeaFter-“,fhagﬂméy'be'ﬁne-way ”of
the 1ookihg gt the 8ectian but:since‘it.is‘f@f theifirst, j;‘;
time thalt a ¢Qmmittee has béen appointed to examiﬁe_thfs.rlvb
aspect and it was never ExaﬁinedbeérYier”by tée- De]hi’

Administration at any point of time, we are prima facie

of the view that the provisions of Section 154 can even
. A PR ) L o

- e

now be invoked espscially when it is crystal QleaéTtthat o

N3
o
%
i

#
%

£

this area 1is of nO-uﬁﬁfﬁty'to-the‘GaBn Sébhé:aﬁﬁ'ih any
case cannot be permitted to be used by Gaon Séhha'fcr any’

purpose, This is Ridge area which hds te be ‘preserved.

W R L
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No cultivation or any type of construction can  be

permitted on this area. In this view of the.mattér,  we
request the committes to reconsider the q&e§tﬁﬁﬁ.~of
issuing a notificatien under the provisio to Section 154

of the Act.

Mr.  Khanduri in his affidavit has stated that a

suit titled Zile Singh v=. Raj Kumar. and Ors. bsaring

‘No. 1662/88 s pending before the Court of Sh, Laxman

Dass Maul, Additional District Judge, Room Na. 8, Tis
jHézari Courts, In the suit, it is.cTaimed that-tﬁeliahd
in dispute is the private property of the father of the

plaintiff and the vesting of the land. in the Gaon Sabha

is 11legal, We direct Sh. Lakman Dass Maul, Additional

i

District Judge, Tis Hazari Courts to finally decide the

suit pending (initially in the High Court and later on in

hig Ceurt) Tfor the last about 7 years,' within three

months from today. Even if it is heceséa?y'for_ﬁim to

take day-to-day procegdings, he.»sha}}. do so.  The -

.

—— Lo

‘Addiﬁiona? Disﬁrict Judge shall file a}bsmpliaQCQVrenOft

PRESN

- s i e S g N ST

in this Court aftér three months,

. RN
e

R
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“Uudge sha]l send a’ report to th

week as'to what type Jof: su1t ;_j§_ i‘j

: m'_;_;;--—‘..-;_",ﬁ._.,_ - ._._w.ﬂ.‘ :

ne, Mr: Gurmohan Slngh has f??é

& ?a§é¥ﬁ§thQiDh' of Indwa in the Ccurt of. Mr.h

"i--'T'E.{Jua"é'e.-, - Tis Hazam Court for

ie rnedfC1v13 udge Sha11 3;55




-:S K Bhas1n, Supar1ntendlng Eng1neer the'

sar- M

Supp!y and Sewage Dwsposa1 Undertak1ng (Bws &

'ljnsta1}ations-on

 leé1ﬁ a&é_' {sat1sf1ed""fhat"Ithese

and are

Mr Mathur. states that he-'alcng' witﬁ  ﬁb;f

1n§5éct:the area once again and see'

any extra area taken Qver by the Undertak1ng;

' :Lto 380 bed hospzta1‘ It is stated that tha\

3

1 has 22 50 acres of ?and under Ets contros,i'SQma

egard1ng-H€ndu Rao Hosp1ta] 1n the Northern R1dge. ;
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For Birla Mandir : Mr. Kapil Sibal, Sr. Adv.
M/s. S Bukumar and Ramesh Baby, Advs.
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Mr. I § Goyal, adv.
for Ms. Indu Malhotrs, advy.

T Ms. Gesta tuthra; adv.
Mr. DN Goburdhan, adv.

s

Mr. V B Saharya, adv.
Mr. R B Misra, adv.

Mo R Muheshward, adv‘
Mr, R S Suri, adv.

Mr., Kailesh Yaadev, ady,
Mr. Midhesh Gupte apnd Manirder Singh, Advg,
‘HMrs, 8hie) Sathi, adgv. )
Mr. Ranbir Yadav, adv.
Mr. R Saritdharan,. advy.,
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For Raisina Bengali oM. éajvchattarjee,,adv.
School. Mr, G 5 chattarjse, adv.

For B.8.P.S.

Cae

Mr. P P Tripathi, ady.

: Mr, R K Jain, 8r. adv.
Mr. Rakegzh K Khanna, advy.

Mr. Sudhir Chandra, Sr, advy.
Mr. Jayant Bhushan, ady,

Hs. Anu Mohla, adv,
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UPON hearing counsel, the Court made the following
: ORDER

Pursuant to this gourt’s order dated February 22,
1996 Mr. "ﬁamesh Tiwari, Forest Settlement Officer, hasg
filed report’ relgting to the Central Ridgse. Mr. Kepil

Sibal, appearing for some of the Inst{tutions, states

that a copy of the report be givan.te him so that he méy‘

be in;a position to assist thig Court. A copy has been
supplied to Mr. Sibal in the Court. Mr. Sibal states
that he would have zero. coples made and give the same to
any othar counsel whovwbuid 1ike to have 1t. We furthar
direct the Forest Settlement Officer to iesus notices to

aTl the Institutions/persons, who &re subjest matter -of

hisg report, indicating that this matter shall be taken up

by this Court for further hearing on April 3, 1896,

Mr. KTS Tulei, learned Additional Solicftor

Genaeral states that Union of India had undartsken to move

~the Tentral Reserve Police Force from the ridge erega by

May 1996. He states that necessary notificetions wunder
Section 4 reag with Section 172{1) of the Land Acqu{s;wl'on
Act have been issued to acquire atternate land, He
further gtates that some of the land ownere havs obtalned
stay orders from the High Court. His apprensnsion is
that becauss ©of the stay order thdg movament of the Force

from ths ridge &rea may be delayad. Mr.  Tulsi may
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approach ;he EHigh Court for vad%ion of the stay order.
He can bring to the notice of the High Court that this

Court is saized of tho matter,

ReVigious Institutions:

Pursyant te this Court's order dated Fsbruary 22,

1986 a report. has been placed on record by Mr. PC Jain,

Consuttant (Planning), Delhi Development Authority., Mr.

Alphons, who is present in Court states that the report.

was prepared in consultation with him. It is ststed in
the repQrt.thﬁt the fencing of the religious institutions
mertioned in the report shall be complets by May 31,
1938, Neadless to say that the fencing has Lo be dons

keeping 1n view the order of this Court dated January 25,

1838,

In various orders passed ti)l} today in ralation
te ridge, ws have directed Mr. Alphons to file reéports
in compliance to the said ordera, S?Hce Mr,. Alphons has
been shifted 1o another seat, We expegt this work to be

done by his succeéssor in office. We place on record our

appreciation for Mr., Alphons for assisting this Court in.
an efficlent mannar in dealing with variocygs mattsrs

pertaining to ridge.

R ;! R




ASOLA_WILOLIFE SANTUARY::

';So far as the question of shifing of jhuggies at
Devali Pahari, 8aibir Nagar and Indira Nagar to some
ather place is concerned, Qarieus progosals wWers
considared including the ane which has been menttened in
para 4 of MFr. BC Khanduri's affidaVit. The coneensus is
that the matﬁer need further considaeration, As suggested
by Mr. Tiwari, ADM (R), we>adjourn the hearing of this
matter fér 10 days. ‘Heanwhi1e the proposal to shift
thesa jhuggy dwellers by acqﬁir1ng.a fresh land belonging

to Bacn BSabha nearabout may also be conslderad. Eﬁﬁ%ﬁ

.
s
i

GAON _SABHA LAND!

This Court on Janusary 25, 1998 passed the

following ordaer:

“We have heard learned counsal for NCT, Dalhi
Administration regarding the Gaon Sabhsa aree forming part
of the Ridgs. Learned counsal states that various
proposals régarding handing over the Gaon Sabhe area
{part of the Ridga) to the Forest Departmant bave baen
examined by a Commitiee dppointed by the Administration.
Finally, +tha Committee ‘has taken a decigion thset a
Notification under Section 35 of the Indimn-Forggis Act,
1927 be issued. we are of thd yview that the Hotification
under Ssction 35 will not solve the problem which we gre
facing. The learned counsel states that the Committes
was of the view thdt the provisions of Section.iS4.of the
Delhi Land Reforms Act, 1954 are not attracted bagcause 1n
vjew of théa sxprassion “on the commencement of the Act”

T S O TN T e T ey o U

i
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in Section 154, power under the proviso to Section 154
could only be exercised at the time of the commencement
of the Act s&nd not thereafter. That may be one way of

looking at the Section but singe 1% is for the Tirst time

that a Committes nas been gappointed 1o examine this
aspact gnd it was never examined sariler by the Delbhi
administration at any peint of time, we are prima facie
of tha view that the provisions of Secticn 154 can even
now be invoked especially when 4t is crystal clear that
thise ared 1s of na utitity to ths Gaon Babha and in  aAny
case cannhot be permitte-d to he used by Gacn Sabha for
Tany purpose. This 1is Ridge aresa which 'has tg bDe
preserved, No cultivation or any type of construction
can be permitted on this area. In this view of the
matter, we reqguest the ocommittee to reconslider the
question of issuing the notification under the provigo to
Section 154 of the Act.”

Pursuant to the abgve gusted order, #Mr. Gs

K

Patnaik, Depuly Commissioner, DeThi has Filed affidaviyg

wherein 1t is stated “"that the incorporation of extensive

stretches of Gaon Sabha land is & gerious matter which
_ neceessiates caraful delfﬁgraLion at tha level of Council
of Ministers énd L%. Qovernotr, Deilhi.” It is further
stated in the affidavit that further four weeks time was

required to consider the msatter.

We do not agree with Mr. GS Patnaik. 1In view of
the order . guchted above, pothing more remains to be done
by the NCT, Delhi Administration, except to issue the
necessary notificatipn. 'we;direct that. the nacessary
notification be issued withinfthree'weeks from today. We

further request. the Lt. Governor, to have the matter

expedited.
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forest. Thig area tannot be utilised in any manner in

view o% the prohibitions contained . under ‘tha Forast
Conservation Ack, 1880. In this view of the matter,
issuing of notification is a simple formality ta secure
the area. We, therefore, reﬁ:e}ate and-rr;uest the t£.
Governor to have necessary hotificatien issued within

time specified by us.

Compliance Report.  regarding . disposgal _of the.

appligation of the plaintiff in the matter  titled gg'

“gQurmohan _ Singh Vs, Union of India”.  Purssant to this

Court's order dated January 25, 1385, Mr. KK Keaushik has
sent his report. He stated that the applicatton of
Gurmohan Singh has been dismissed. The Ridge Hanagement
Board can how procead without any hindraqce in the

matter,

¥water Reservolrs on the Ridae (MCQ):

¥a have expilained to Hr, MKahajan end My, Mathur
how to proceed so far as inepaction of the water
reservoirs is concernad. They may do it kesping in wview

our oral observation and file a report within one weekK.




February 22, . 1995 this Cou:

‘Jfol1onng order'

. “A copy " of JBin’s report be kent to Mri
gA}phons Commzssaoner Land DeTR Pevelopnient. Authority,

“Mr,. A]phons& shall axamine the repart - “and.give. .his_;;

response to. the report hlthln 10, deys frOm today.,_

Jaan s rep ort Wndwcates thau thereuare Targe

number of unauthortsed: occﬁpants who are erating as _3

»-dea]ers,- guromobi1es.
-Jain, they are adgmit
the Commissioner

5”;, Ja1t¥ey, learned counse1 forHDaA s;@ tes that
| the necessary nntlceg_ -3 d1re”teu“by us~ﬂere 1ssuad to:
;ﬁezmarbiﬁv‘desiérg.':aﬁfﬂ_ Ja:t}éy'fufthér |taves=.thgt :
 §béQ§f§§T'§Gtomobf1§.: orkshops are a*soAAoccugying the':%

rfdgé,ﬁreagv The DQA may - proceed aaaina* £h




S Mr.  Jaitley states thaf;thé marble dealers and
othars to whom ndtﬁcaé hQVQ heeﬁ“issued br in nﬁé_pfccess-
of being ‘issued} may appear before Comﬁiééioner;fLand
.Hénageﬁent At 2.00 pim. on foth, 1ath and Zoth Harch,
© 1996 and expiaan themr dlffxcu?t1es to the Commlssioaer.
 He-have-no doubt that bhe_DDA and:ﬁll _i&s au*horitxes

.sha11 render a?l possible ‘help to thase dea?ers and otherT.

persqns who ‘are be!ng removed from the ridge areevaunder

the directxonq of this Court

I.A._ NC.22:
 The mabtter 1is sdjourncd to 2ist March, 1956 -&t
2.00 p.m.
Mr;' Panjwani'statas th&t'ﬁhere are certaig hot
mixed plante in the ares which have not baen included in
'thé-proceed%ngs. The Centra1 Poi1utzon Control Bcard mayf

issua not1ce to thess. Industrieg so that thef may aiso be

deuitvwith-On 20th March, 19%6.

Note praparédﬂ93 H;.

on record: .

{ALKA:UUDEJA)

STENOGRAPHER
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Annexure — C )

DELHI GAZETTE. NATIONAL CAPITAL TERRITGRY GOVT. 1 APRIL 4, 1966/CHAITRA 15,1918~ - [p,'gc'f n
RIVENUE DEPARTMENT I i ~our
NGTIFICATION 12, Ghitorni 73204( ,, ., S
yalki, the 224 Aprl 1996 13. Seidulazab 6513( . . ‘M)
4. : 1979-13¢ ., ., SN
Ne. FHC9 PA DC 95 —Wheress ihe  Supreme 14. Jonapur { )
Zourt of ladie AN, 1§ and 22 in Wrii Perition

o : Total i Bighas » 50,480-16
{Civit: No. 3677 33 M.C. Meata Vs Union of India &

Others in their ordars dated 235-1-36 aad 13-3-96 have or
directed that unculivaisd surplus land of Gaon Sabha ' g
falling in "Ridgs” mav be excluded from vesting in Totalin Acres 105:7-10

Gaon Sabha u's |54 of the Delhi Lacd Relorms Act, _ _
1954 and made available for the purposc of creation
of Reserved Forest.

By order and ia the 1ams of.tl:
Lt. Governor of the NMation

Capital Territory of Delhi.
Now, therefere, In exercise of nowers coaferred

" S. N cy
Lis 154 of the Delhi Land Reforms Act, 1954 (3 of .5 PATRAIK, Secy
1954), the Lt. Governor of National Capital Territory o ) '
of Dethi, hereby declazes the uncultivated lard of Gaon . ANNEXURE‘.A (1o 2 Pages)
Sabha specided in Column ‘TH and Anmexure ‘A’ to Village NEB Sarai, Tehsil Mehrauli, Deltii,
‘N’ Anaexed hereto. situaled in Southern Ridge in Gram Sabha Land Under Notified Ridac
respect of Villages mzantioned in Column “II” of table , —— e e
given below as surplus fand and excludes the same from Kb.asra No. o v Area .
vesting in Gaon Sabha and further places the said land 1 1-g
at the disposal of Forest Department of Government 2 317
of National Capital Temitory of Delh?, -3 59
. | . 4 416
- N 5 5-1¢
S.  Name of Viliage Quantum of Gaon Sabha land 6 4 ig
No. covered in ridge as declared 7 4-16
surplus and placed at the dis- 8 4-16
posal of Forest Deptt. for 9 4-16
afforestation 10 416
11 . 2-10
. (in Bighas & Biswas) ' 12 : 4-03
- 13 416
1 1 11 14 4-16
15 . . 4-16
1. Nebsarai 466-10 (Delails at Annesure-‘A’) 16 ‘ _ 4-16
2. Chatterpur 225-10( ,, .. B 17 416
13 416
3. Maidangarhi 426302 ( ,, " =) 19 , : -16
4. Dera Mandi  941205( ,, ., =D 3? f‘?l
5. Asola 833706 C ,, ~EY 22 | 6-4
6. Pulpehlad 9:04( ., ., “F) 23 ' 416
24 : T 4«16
7. Devli 517506 ( ,, " -G - 35 : 416
8. Rangpuri 1365-05( ,, .,  <H" 26 ' 6-8
<« 27 6-13
9. Ayanagar 4121-02( ,, " =17 28 4-16
10. Rajokri -~ 310601( .. . <) 29 2-17
— 30 ) 50
11. Bhatti 11101-19¢ . . B 3] . 3-5
#
/ e : |
Fing I . o
. Bcpu of'?ub“\:aﬂo‘_a“ e e e AR ey

A

T A g s



¢ U U

(e

Sy

¢ UUUUEG

.

{ .
] f@ |
D
E-X
o

[
D
D

>

#

ﬁ3

35

PArT IV] D]:LHI GAZETTE, NAI'IO"SAL CA}‘ITAL TERRITORY GOVT. : APRIL 4, 1996(CHA1TRA .lJ 1918
Kh. No. :}rca 1 2
876 416 4 f—d
878 4-—16 6 T
879 416 7 N
. 880 219 3 916
881 3—035 9 64
882 5—62 10 G
383 210 1 "
884 200 12 ey
- 386 416 13 1min 26
$87 4—-16 |G 3--1C
§88 416 kS CA—l¢
389 416 i6 4-—1Jt
894 4—-16 17 4.1¢
899 4—16 18 41t
893 A—16 29 i
989" 4—16 20 fne
- 1825 4—-16 21 Y]
1478 416 o4 40
1464 4—16 25 4}
1419 4—16 2 . 4--1
1420 4--16 27 A}
1422 210 . 28 4
1506 416 29 4o
1505/1 - 204 30 d
. 14035 401 3] 4.
1406 . 2—19 o 32 .
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DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 65/DCF(S)/Land/Ayanagar/2022-23/ (UG 7 -G 4 Dated: C/'/J/ P 6/7

To,
The Deputy Commissioner of Police (South)

Office of the Deputy Commissioner of Police (South)
Mayfair garden,
Hauz Khas, New Delhi- 110016

Sub: Regarding the Police coordination with Forest officials for encroachment removal
program on khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar.

- Please refer to the Notification no. F.10(42)-I/PA/DCF/93/2012-17(I) dated 24.05.1994 and
No. F.1(29)PA/DCF/95 dated 02.04.1996 and affidavit filed by Revenue Department on
05.04.2019 before Hon’ble NGT in the OA no. 58/2013 in the case of Sonya Ghosh Vs GNCTD,
khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar is notified as Reserve Forest under
section 4 of Indian Forest Act, 1927 falling in the jurisdiction of South Forest Division, Department
of Forests & Wildlife, GNCTD.

Demarcation on ground of said land was completed in the matter of Sonya Ghosh Vs
GNCTD before Hon’ble NGT.

As per the direction of Hon’ble NGT dated 15.01.2021, the said land has to be made free
from encroachment. In compliance of the order of Hon’ble NGT, Forest Department is conducting
a demolition drive on khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar.

Also, your kind attention is drawn towards order of the Hon’ble High Court of Delhi in
CWP no. 4771/93 dated 03.11.1997 which states that “The Junior Engineers and Station House
Officers would be personally responsible for any encroachment or unauthorized structures
coming in their jurisdiction.”

Hence, you are hereby requested to provide suitable no. of Police personnel on 26.02.2024,
27.02.2024 and 28.02.2024 (with 2 companies of Police Force and ladies constables) to carry out

the encroachment removal program smoothly. Also, joint survey is scheduled on 21.02.2024.

An early action is solicited.

Yours faithfully,

N
C/ D
& South Forest Di

outh)
ig./
jision
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Copy to:

1

o)

(98}

The District Magistrate, South District, MB Road Saket, New Delhi-110017, for kind
information.

The Station House Officer, Police Station- Fatehpur Beri, for kind information and
necessary action.

BSES, Substation Building, Sri Aurobindo Marg, near Red light, Adchini, New Delhi,
Delhi 110017, for kind information and has been directed to disconnect existing the

electricity connections on khasra no. 1978, 1979, 1980, 1981 & 1982 in village
Ayanagar.

DRO (South), for kind information and necessary action.

South Forest Di Psi{m/



GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

46

F. No. 65/DCF(S)/Land/Ayanagar/2022-23/ /q-—] g?ﬂé 5,' Dated: /é/;l/ ,gaZ,L/

NOTICE
Whereas, in the matter in O.A no. 58/2013 titled Sonya Ghosh Vs GNCT Delhi in the

Hon’ble National Green Tribunal, directions were issued vide order dated 15.01.2021 wherein
"... There is urgent need to take necessary steps to protect the Ridge by taking necessary
sieps ... protection by appropriate measures. ... No non-forest activity is permissible in Ridge
area ... We direct that the Delhi Government through the Chief Secretary, Delhi ... actions to be
taken by the Delhi Government may include suitable protection by fencing/wall and vigilance.

Identification of the remuaining area and action plan for removing the encroachments be ensured

within next three months. Execution of the action plan will be primarily under the Chief

Secretary Delhi, who is also the Chairman of the Ridge Management Board”.

Whereas, it is identified that Khasra No. 1978, 1979, 1980, 1981, 1982 of village
Ayanagar, Tehsil Mehrauli, is notified as Reserve Forest Land as per Notification dated
24.05.1994 and 02.04.1996. This land has been encroached by you which is a violation under
section 26 of the Indian Forest Act, 1927 and section 2 of Forest (Conservation) Act, 1980.

And, therefore all encroachers are directed to vacate the Forest land within 3 days beyond
which all structure will be demolished and all material found on forest land will be seized as tools

of encroachment. The cost of demolition shall be recovered from the encroachers.

DY. CONSERVA (%)F/FORESTS
SOUTH FOREST DIVISION

To,
All encroachers in khasra no. 1978, 1979, 1980, 1981, 1982 village Ayanagar, Tehsil-
Mehrauli.

Copy to:

I. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests

and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi-
110002, for kind information.

g/
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The Special Commissioner of Police (Legal Cell), Office of the Commissioner of
Police, Delhi  Police Headquarters, New PHQ Building, Jai Singh Road,
New Delhi 110001, for kind information.

The District Magistrate, South District, MB Road Saket, New Delhi-110017, for kind
information.

The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,

GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002, for
kind information.

The Station House Officer, Police Station- Fatehpur Beri, for kind information and
necessary action.

RO (South), for kind information.

DRO (AB), for kind information and necessary action.

DY. CONSERVATOR QF FORESTS
SOUTH FOREST DIVISION

47
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o Annexure —F (Colly)

Ll A AR NI | I it ke P

|9y

BEFORE THE NATIONAL GREEN TRIBUNAIL,
PRINCIPAL BENCH, NEW DELHI
APPLICATION NO.60 -OF 2013

' IN THE. MATTER OF:

SONYA GHOSH ~APPLICANT
VERSUS

GOVT. OF NCT OF DELHI & ORS. : .RESPONDENTS

NEXT DRDATE CF HEARING: 05.04.2019

INDEX

[SERTAL | PARTICULAR OF DOCUMENTS T TBAGES

1. |AFFIDAVIT TTGF | DIVISIONAL Jher & =
COMMISSIONER cuM PRINCTIPAL
1 SECRETARY  ,REVENUE  DEPARTMENT, | | )
. . GNCTD |
[ 2z, |ANNEXURE 1 - DETAILED JOINT STATUS | (o] <

REPORT ON DEMARCATION 1 B

(O8]
*

ANNEXURE 2- COPY OF 19 MAPS ALONG| j3)
WITH CONSOLIDATED MAP 13

1. |ANNEXURE 3- LIST OF ALLOTMENTS TR T
_ANNEXURE 4- COPY OF ORDER DATED
129.03.201% |

5. | ANNEXURE R-5- LIST OF CODURT CASES | U8 - Iy
7. |aNNEXURE R-6- LIST OF MIN KEASRA| |1y . ¢34

wi
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rqef

[NUMBERS WHERE TATTIMA PROCEEDINGS

|
INITIATED IN THE COURT OF RA/SDM

ANNEXURE  R-7-  LIST OF  KHASRA
NUMBERS OF PRIVATE AREA NOTIFIED AS
FOREST LAND

1534 -
Reds

{ NUMBERS

R-8- LIST OF  KHASRA
IN EXCESS

REVENUE

ANNEXURE
NOTIFIED THAN
ARFA AVAILARLE IN  THE

RECORD

By
TSR

ANNEXURE R-9 - VILLAGE WISE DETAIL

ISRE —178F

k1.

ANNEXURE B-10-R-26- VILLAGE WISE

LIST OF ENCROACHMENTS |

(8% -
1¢T3

12.

ANNEXURE R-27- LIST OF VILLAGES

FROM WHERE ENCROACHMENT IS REMOVED

(65
1667

13.

PROOF OF SERVICE

! g‘G(},.

DATE:

THROUGH

PLACE: NEW DELHI

RESPONDENT

SANJAY DEWAN

ADVOCATE

CHAMBER NO. 167, LAWYERS BLOCK-IZ
DELHI HIGE CCOURT

Mob: 3811036782
sdadvocatelrediffmail .com
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52

1, Rajeev Verma, aged about 52 years being the Divisional Commissioner cum
Principal Secretary, Revenue Department, GNCT of Delhi, do hereby solemnly

- affirm and declare as under:

1. That, this Hen'bie Tribunal was pleased 1o issue directions vide order
 dated 11-03-2019 directing therein that "revenwe department shal
give a complcte detail with regard to the khasra rnumber; the total
area and the date when such allotments were made. It shall also
sﬁow as o whether proper approval, in accordance to /éw, for
 alfotrments of forast land had been obtained or not. For the aforesaid
exercise. we once again grant opportunity L‘O revenue department to
prepare complete maps of all the villages, if required, separately. They

madé- cleBr that in case of faifure to prepare & compiete and proper

j I::; .u‘q...\-/.a r-rjw! PR pNIL i e e

) W

BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO-58 of 2013

h IN THE MATTER OF o~
o Sonya Ghosh o ‘ ...Applicant

; Versus

‘Government of NCT of Delhi and Others ...Respondent
AFFIDAVIT
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3.

map before the next date woudd eniail the officials of the revenue
departrent with coercive. orders, which would include cost efc. the
map, as well as, offier details on an afidavit of Principal Secretary,

Revenue Departmient may be Hled before three days of the next date

of hearing”

That in compliance to the directions of the Hon'ble Tribunal a detailed
joint status report on demareation and handing over of Farest Land as
on 29-03-2019 signed by the Deputy Conservator of Forest (South)
and District Magistrate’ (South) is annexed nd marked as

ANNEXURE- 1.

That, the Revenue départment and Forest department have

conducted joint survey -and subsequently with the help of TSM

surveyor prepared the ‘TSM survey maps for 19 villages viz. Ava

* Nagar, Chattarpur, Neb Sarai, Sahoorpur, Rajpur khurd, Devii,

Asola, Bhati, Maidangarhi, Saidulajab, Siatbarf, Jaunapur, Dera
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni

and Mahipaipur. Duly signed Maps by the concerned revenue officials

have been handed over to Forest Department. Copies of the said 19

maps alont with 2 consolidated map are marked and annexed as
ANNEXURE-2 (Colly).

‘l;ha_t the Revenue Departmient while prep'arihg the: maps have shown

- separaiely in different colours the exact status of land. The

encroachment free Forest land has been shown in green colour, The

land whére 7atima is not aveilable is shown i green colour with blue
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dots. The encroachment on the Forest fand has been shown in brown
colour strips and lands aliotted to the Govt. Departments have been
-shown in the pattemn of stars on the green m!éur. |

That, the complete list of allotments has been prepared with the
detafis of khasra numbers, ares, date of allotment and the
department/agency to which the allotment were made. The list of
allotments is annaxed and marked as ARNEXURE-B. It was found
that these allotmients post 1994 nofification have been made without

proper approval in-accordance to Law. An iéquiry has been ordered

with the following terms of reference :

. i. Circumstances in which these aflofments have been made
without obtaining proper approval in accordance with law;
fi. Identifying the officers/ officials responsible for above lapse;
. Suggesting further course of action to grevent any such
lapse;
iv. Ascertaining the present status of use of these allotted land
| parcels and identifying the stepé, if any, that may be taken
to meet the regquirement of law post facto.

Copy of the Order inthis regdrd is aL ANNEXURE-4.

Tt is further submitted that in cases of land where 7atima is not

. available, the concerned ‘SDMs/RAs have already initiated the

‘process to-complete the work.

Further, the following directions have been issued to ensure that

such deviations/violations of law do not take plaz in future:
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.. Deputy Commissioneérs of Revenue Districts shall ensure
that khaéra riumbers of all notified forest lands are entered
in Revehue refcarfis immediately. |

ii. 4- A mandatory referénce shall be made to Dy. Conservator of
forest concerned with a copy to Principal Chief Conservator
of Forest before forwarding an‘y proposal of éiiotment to
check that the propased fand ddeS, fiot fali i notified forest
lands. Director (Panchayat) shall not process any case of
allotrnent of Gram. Sabha Land unless a certificate that i;he
land does not fall in notified forest area is received from

iii.' No mutation of forest fand shaill be effected. If any
application is received in this regard, the Dv. Conservator of
Forest shall also be informed with a copy to Principal Chief
Conservator of Forest, hoéwever, the mutation of forest land
shall not be carried out, if any mutation of forest land is
done, Tehsildar cancerned shall be personally held
responsible and disciplinary action shall be taken against
her/him as per rufes..

That, the affidavit as directed by this Hon'ble Tribunal is being

. submitted before this Hon'ble Tribunal for kind consideration and

undersigned assures that the orders passed by this Hon'ble

Tribunal shall b&-mmpii_ed timely in future.
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U

~ there from.

gD

VERIFICATION:
|

1, the ciepohent above-named, do hereby soleminly affirm and declare

- that the contents of the present affidavit are true and correct to the

best of my knowledge and belief and are based upon the documents

available in the Department and nothing material has been concealed

Verified at New. Delhi on this _____ day of April, 2019,
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JOINT STATUS REPORT

1, That, this is in suppart to afﬁdévit and in compliance of directions

| issued by this Hon'ble Tribunal vide otder dated 11-03-2019. The

following is submitted before this Honble Tribunal.

03-2019:-

Status of Demarcation and handing over of Forest Land as on 29-

S.No

Title

Area (Bigha-
Biswa)

Remarks

C Towl area  of

71310-18

e —
- Ridge/Forest fand !
_in Southern Ridge | :
12 Total area | 70941-02 Area notified excess than |
demarcated with available in the Revenue !
oM Record :- '
369-16 Bigha- Biswa
i Tughlakabad:- 5
294-10  Bigha- |
= Biswa.
i.  Pul Pehladpur:- O- .
05 Biswa. :
ili.  Rajokari:- 5-0
Bigha- Biswa. ]
iv.  Rangpuri:- 15-01 i
Bigha- Biswa.
v. - Mahipalpur:- 55
L 00 Bigha- Biswa. |
13 | Total area of|65453-04 | 5487-18 Bigha - Biswa
Forest flarxd area not handed over as
handed over to| I explained below:-
the Forest i 189-10 Bigha-
Department Biswa area under
stay in Court!
Cases.
ik 1995-13 Bigha- -
| Biswa area under
Tattima
proceedings i
the Court of:
: RA/SDM, '
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ii. The cases o be|
setled by the
Forest Settlement |
Officer/ ADM:~

a. 245-04 Bigha -

~ Biswa private

.- area notified.

b. Area allotted
the Govt. Depts:-
3057-11 Bigha-
Biswa. !

[
i

4 [ The area under
: i sy I court cases |

1369-11

The list of Court cases is

enclased as annexure RS.

a, Stay after

1180-01

handing
QveEr

b, Stay priorto |

area
handed
over to the:
Forest
Department _
189-10 - 4

Khasra nos. where
Tattima
proceedings

handed over).

5 [Area under Min

linttiated in  the |
RA/SDM  Couwt. |
(Hence not |

199543

e .
The list of Min Khasra nos. |
i5 enclosed as annexure !
Ré6.

setfled by Forest
Settlement

©  [The cmes o B
i 13672-04

Officer/ ADM:

area
notified as

a. The private

Forest land, |

245-04

1 The list of Khasra nos. is
annexed as annexure R7.

area

the:
Revenue
Recard

b, The area:
notified In.
excess than:

avgilable in

369-16

The fist of Khasra nos. is
P enclosed as annexure R8.

c Area

3057-04

The complete it of .
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Irey

alotted  tol

the Govt.
agencies

Tallotments  ©  the

| -ar;tment's,fagencies has

Government

been prepared with the
detalls of khasra numbers,
area, date of allotment and
the same is annexed and
marked as ANNEXURE-

| Boundary
| constructed

wall |

i. Boundary
wall
length: -
11196
Meters.

it. Fencing: -
1500
Meters.

'The village wise detail is |

enclosed as annexure R9.

No. of pillar fixed

3794

The village wise details is
enclosed as annexure R9.

No.  of Geo
 Coordinates  on
 the Map

12573

| ‘The village wise details is
“enclpsed as annexure RS.

10

Total area under

' encroachment

4684-17

i, Village wise list of
encroachments
are enclosed as
annexure R10 to
R26

i. 2368-07 Bigha- '
Biswa |
Encroachment
removed.  The |
lists of khasra
nos. from which
encroachment
removed are

enclosed 3s i

- annexure R27
fi. The lists of
encroachments |
are forwarded to |
the Special Task
Force (STF) under |
Chairmanship  of |
Vice-Chairman |
D.D.A for |
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W

1

2.

Iy ay

of necessary
‘ Police Force,
v. The religious
structures  under

ancroachment are

immediate action |
and arrangemant !

referred o the |
Religious
Committee, De!hég
for necessary |
action.

That, the Revéﬂt}e department and Forest department have
conducted joint survey an-'d. s‘ubse;quent%;r wrth the help of TSM
surveyor prepared the TSM survey maps for 19 villages viz. Asola,
‘Bha’c\i,. Chattarpur, Aya Nagar, Maidangarhi, Sathari, Sahoorpur,
Saidulajab, Neb Saral, Jaunapur, Dera Mandi, Devli, Rajpur kirud,
“Fug_'hai'akabd, Pul pehiad pur, Rajokri, Rangpuri, Ghitorni and
Mahipalpur, Duly signed Maps by the concerned revenue officials
fhavé been handed aver to Forest Department. Copies of the said 19
maps glong with a consolidated map are marked and annexed as
ANNEXURE-2 {Colly).

That the Revenue Department while preparing the maps have shown

separately in different colours the exact status of land. The

encroachment free Forest land has been shown in green colour. The
land where 7a#ima is not available is showh in green colour with blue

dots. The encroachment on the Forest land has been shown in brown

~_ colour strips and lands allotted to the Govt. Departments have been

shown in the pattern of stars on the grean colour.
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A

That, the mﬁplete list of aifatmeﬁts has been prepared with the
’de.ta,i'ls of khasra numbers, aresa, dafe of aliotment and the
~department/agency to which the allotment were made. The list of
allotrments is annexed and marked as 'ANNEXUR‘E-& It was found
that these allotments post 1994 notification have been made without
proper épprgya’i in actordarice to Law. An inguiry has been ordered
with the fD’HQ\;Uiﬂg terms of reference :.

i, Circumstances in which these allotments have been made

without obtaining proper approval in accordance with law;
- il Identifying the officers/ officials responsible for above lapse;
fil. Suggesting further course of action to prevent any such

' lapse;
lv. Ascertaining the present status of fj-sa of these allotted land
parcels and identifving the steps, if any, that may be taken
to meet the requirement of law post facto.

Copy of the Order in this regard is at ANNEXURE-4.

It is further submitted that In cases of fand where 73tima is not
_avallable, the can'cemed SDMs/RAs have already inftdated the
process to complete the work. |
Farthef; the following diractions have been issued to ensure that
such deviations/violations of law do not take place in future:
. Deputy Commiss%oners of Revenue Dés’tricts shall ensure

that khas#a riumbers of all notified forest lands are entered

in Revenue records immediately.

AT
\
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ii.

T8

L =

A mandatory reference shall be made to Dy. Conservator of

forest concerned with a copy to Principal Chief Conservator

of Forest befare forwarding any proposal of allotment to

check that the proposed land does not fall in notified forest

lands. Director (Panchayat) shall not process any case of

 allotment of Gram Sabha Land unless a certificate that the

land does npt fall in notifidd forest area is received from

Deputy Commissioners concerned.

No mutation of forest land shall be effected. If any
-afppii%{:a’tioh is received in this regard, the Dy. Conservator of
Forest shall also be informed with a copy to Principal Chief

Conservator of Forest, however, the mutation of forest land

shall not be carried out, if any mutation of forest jand is .

: |
dane, Tehsiidar concerned shq*!.l be nersonally held

responsible and disciplinary action shall be taken against

herfhim as per rules.

=

=

t
¥

. DM (South) DCF (South)



FOREST AREA UST AAYA NAGAR

3 b
2 £:3 3 :
3 g 35
3 g < 8
w * v
Unauthorized
777 4-10 0-16 0-16
colony
; Unauthorized
779 | 219 | 209 | pa3 [ oooenE
colony
Unauthorized
vt | pae | mas | zas Lo
colony
Unauthorized
782 6-8 6-8 1-19 nauthorize
colony
thorized
805 4-16 416 0-19 Unauthorize
colony
d
843 4-16 4-16 012 Unauthorize
colony
horized
7| 8e8 | a16 | a1s | o1 [INOUtROMEE
colony
8| 879 416 4-16 0.13 |Unauthorized
colony
U =
9| 886 4-16 4-16 0-08 nauthorized
colony
10| 919 4-16 4-16 opog [Unauthorized
colony
= Unauthorized
12| 204 4-16 412 4-12
colony
13
14| 206 4-12 4-12 412 Unauthorized
colony
15 207 2-14 2-14 2-14 Unauthorized
colony
16| 1354 | 416 a-16 oog |Unauthorized
colony
17| 1358 4-16 4-16 102 Peer Mazar
181, 1950 416 4-16 1-16 Peer Mazar
19| 1360 416 1-16 0-14 |Unauthorized
colony
20 1361 4-16 4-16 107 Unauthorized
colony
21| 1362 4-16 4-16 0-08 Unauthorized
colony
22 1365 4-16 16 007 Unauthorized
colony
23 1366 4-16 516 1-00 Unauthorized
colony
24 1367 4-16 1-6 1.04 Unauthorized
colony
25| 1368 416 10 1-00 Unauthorized
colony.
26| 1369 | 416 30 2.7 |Unauthorized
. colony
27| 1371 4-16 2.0 012 |Unauthorized
colony
28| 1376 4-16 1.0 0-12 Unauthorized
colony
29| 1377 4-16 40 2-14 Unauthorized
colony
30| 1397 4-16 4-16 004 Unauthorized

colony




FOREST AREA LIST AAYA NAGAR
2¥ul s ¥
'E - Hw
213 } 3
288 - q &
2§58l gd 3
4-16 416 2.00 Unauthorlzed
colony
Unauthorized
4-16 4-16 2-04
colony
416 4-16 0-06 Unauthorized
colony
Unauthorized
4-16 4-16 0-14 uthorize:
colony
K 35| 1412 4-16 1-16 011 Unauthorized
colony
A horized
36| 1413 | 416 10 o4 |Unauthorize
colony
371 1414 4-16 1-0 0-04 Unauthorized
: colony
1
38| 1415 4-16 1-10 0-15 Unauthorized
colony
thorized
39| 1417 4-16 2.0 1-00 Unauthorize
colony
40| 1418 416 |. 10 100 Unauthorized
colony
41| 1419 3-16 1-10 0-09 Unauthorized
colony
421 1420 4-16 1-10 0-04 Unauthorized
colony
43) 1421 4-16 1-0 0-14 Unauthorized
colony
a4| 1422 4-16 10 416 Unauthorized
colony
"’ 45 1423 4-16 1-0 4-16 Unauthorized
colony
46| 1424 416 28 204 Unauthorized
colony
47! 1425 4-16 1-0 0-05 Unauthorized
s colony
Y as| 1427 416 24 416 Unauthorized
colony
L 49 1428 4-16 1-6 416 Unauthorlzed
’ colony
S0| 1438 4-16 1-6 014 |Unauthorized
colony
511 1440 4-16 4-16 200 Unauthorized
colony
52| 1444 1-14 . 1-14 104 Unauthorized
colony
53| 1949 4-16 2-10 0-06 Unauthorized
colony
541 1954 4-16 10 0-03 Unauthorlzed
colony
55| 1955 4-16 1-0 0-06 Unauthorized
i colony
56| 1956 4-16 1-10 016 Unauthorized
g colony
571 1957 | 416 | 110 | 1.00 |Vneuthorized
colony
58| 1961 3-5 3.5 005 Unauthorized
colony
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AR HE I
1
S.No. % - E _§ g § : g
- 52122 3
59| 1978 | 4-16 4-16 116 {Unauthorized
colany
60 1979 4-16 3-16 205 Unauthorized
colany
61| 1980 4-16 4-16 1-09 Unauthorized
colony
62| 1981 4-16 4-16 0-14 Unauthorized
L colony
Total 172-00




GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 65/DCF(S)/Land/Ayanagar/2022-23/15220-27 Dated: 27.02.2024

NOTICE
Whereas, in the matter in O.A no. 58/2013 titled Sonya Ghosh Vs GNCT Delhi in the

Hon’ble National Green Tribunal, directions were issued vide order dated 15.01.2021 wherein

“... There is urgent need to take necessary steps to protect the Ridge by taking necessary
steps ... protection by appropriate measures. ... No non-forest activity is permissible in Ridge
area ... We direct that the Delhi Government through the Chief Secretary, Delhi ... actions to be
taken by the Delhi Government may include suitable protection by fencing/wall and vigilance.
Identification of the remaining area and action plan for removing the encroachments be ensured
within next three months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management Board”.

Whereas, it is identified that Khasra No. 1978, 1979, 1980, 1981, 1982 of village
Ayanagar, Tehsil Mehrauli, is notified as Reserve Forest Land as per Notification dated
24.05.1994 and 02.04.1996. This land has been encroached by you which is a violation under
section 26 of the Indian Forest Act, 1927 and section 2 of Forest (Conservation) Act, 1980.

And, therefore all encroachers are directed to vacate the Forest land till Morning of
28.02.2024, beyond which all structure will be demolished and all material found on forest land

will be scized as tools of encroachment. The cost of demolition shall be recovered from the

encroachers. W
% /Q,{oﬁ” o
RANGE OFFICER

SOUTH FOREST DIVISION
To,

All encroachers in khasra no. 1978, 1979, 1980, 1981, 1982 village Ayanagar, Tehsil-
Mehrauli.

Je
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Copy to:
I

o

685

The Additional Principal Chief Conservator of Forests/HOD, Department of Forests

and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-
110002, for kind information.

The Special Commissioner of Police (Legal Cell), Office of the Commissioner of
Police, Delhi  Police Headquarters, New PHQ Building, Jai Singh Road,
New Delhi 110001, for kind information.

. The District Magistrate, South District, MB Road Saket, New Delhi-110017, for kind

information.

The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,

GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002, for
kind information.

The Station House Officer, Police Station- Fatehpur Beri, for kind information and
necessary action.

RO (South), for kind information.

DRO (AB), for kind information and necessary action. WN
/
\ov

AN\
RANGE OFFICER
SOUTH FOREST DIVISION
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MEHRAULI)
GOVT. OF NCT OF DELHI.
OLD TEHSIL BUILDING, MEHRAULI, NEW DELHI-110030

E-mail: sdmmehrauli.delhi@nic.in, Contact No.011-26641772

No./FITEH/MEH/2022/ )9 Y é -y ? Dated: J0/© 3 /2024
To,

Deputy Conservator of Forest,

South Forest Division,

Department of Forest and Wildlife,
Near Dr. Karni Singh Shooting Range,
Tughlakabad, New Delhi-110044.

Sub: -NGT matter, .0.A. No. 63/2024 titled Pritpal Sharma Vs Municipal Corporation & Ors.

With reference to the above mentioned subject, it is to inform you that one bore well of
House No. G-1/2038, Village Aya Nagar was sealed on 13/4/23. The land where room is situated
is falls in Khasra No. 1978, Village Aya Nagar. As per the land record, the ownership of the land
of Khasra No. is 1978, lies with Forest Land. (copy of report of Patwari & Khatauni are enclosed
-herewith asgAnnexurezA

Further, while inspection of the subject land, it is found that the demolition notice of the
Forest Department has been issued to the property where the bore well was sealed. It has also been
seen around debris of demolished houses. The property in the question is claiming by the Forest
Department. The copy of the notice of the Forest Department, is enclosed herewith as Annexure-
B. '

In view of the above, the illegal bore well is situated on the land of the Forest Department
and this matter is also sub judiced before the NGT, therefore, it is requested to take necessary action
against the illegal bore well which is situated on the encroached land of Forest Department.

This issues with the approval of the DM (South). v\ Mn‘g“; 2024

Encl.-
Annexure-A: The copy of Report of Patwari & Khatauni.

Annexure-B: The copy of the notice of the Forest Department.

Copy for Information and necessary action to :-

1. The District Magistrate (South), M.B. Road, Saket, New Delhi-110068.
2. The Member Secretary, Delhi Pollution Control Committee, 5% Floor, ISBT Building Complex,

Kashmiri Gate, Delhi.
3. The Superintending Engineer (South), DJB, Jal Sadan, [.ajpat Nagar, New Delhi.

1

638



687 69

Reminder -1
Urgent Hon’ble NGT Matter

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 65/DCF(S)/Land/Ayan}agar/2022—23/ VECRTKS -Y¢ Dated: 2 )/ 2 )4\1
To
’ |

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket ‘

New Delhi — 110017. t\
|

Sub: Regarding encroachm‘lent removal program on forest land comprising of khasra no.

1978 in village Ayanﬁgar involved in Court matter in Hon’ble NGT in O.A no.
63/2024 titled as Pritpal Sharma vs Municipal Corporation and ors.

Ref: No./F/THE/MEH/2022/1946-49 dated 20.03.2024
Sir,

As per the SDM (Mehrauli? letter dated 20.03.2024 received in this office in which it is
mentioned that an illegal bore well was sealed in House no. G-1/2038, Village Ayanagar on
13.04.2023.

Also, as per this letter House no. G-1/2038, Village Ayanagar falls oin khasra no. 1978
in village Ayanagar which is Notified Forest land as per Notification 1994 and 1996.

As per the directions received during the last meeting of oversight committee under the
Chairmanship of DG (Forests)b& SS, that encroachment on forest land should be removed by a
joint exercise of Forest and Revenue Department with the assistance of Police Force.

Hence, khasra no. 1978 in village Ayanagr can be taken for encroachment removal
through District Task Force chéired by DM (South). Alongwith khasra no. 1978, there are some
other khasra nos. like 1979, 1980, 1981 and 1982 belongs to Forest Department which are

encroached. These khasras may also be taken up for encroachment removal program.

ol



[
Besides, this all the necessary arrangem¥n Quired for smooth demolition activity to be 70
carried out will be provided by Forest Department.

| The matter may be takén up at utmost priority in compliance of the various orders of )
Hon’ble NGT and Hon’ble High Court of Delhi.

Yours faithfully,

|
|
| South Fores /R’\fié'on
\
Copy to: ‘l

1. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests

and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi-
110002, for kind infol}mation.-

o

|
The Conservator of INorests, Department of Forests and Wildlife, GNCTD, 2™ Floor,
A —Block, Vikas Bhatwan, I.P. Estate, New Delhi-110002, for kind information.

|

3. The Sub-divisional rﬁagistrate (Mehrauli), Old Tehsil Building,Mehrauli, New Delhi-
110030, for kind information and for kind information and request to direct

concerned Revenue field staff to be present on ground on the date of demolition with
Forest Officials. ‘i

-

D outh)
South Forest ivki
P



Urgent Hon’ble NGT Matter

&

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 65/DCF(S)/Land/Ayanagar/2022-23/ )7 — 9p ] Dated: O?) / 0% ]"W

To,

The Sub-divisional magistrate (Mehrauli),
Old Tehsil Building,Mehrauli,
New Delhi-110030

Sub: Regarding encroachment removal program on forest land comprising of khasra no.
1978 in village Ayanagar involved in Court matter in Hon’ble NGT in O.A no.
63/2024 titled as Pritpal Sharma vs Municipal Corporation and ors.

Ref: No./F/THE/MEH/2022/1946-49 dated 20.03.2024
Sir, ' ' 5 Wi e

As per the minutes of meeting held under the chairmanship of DM (South)/Chairman
DTF on 02.04.2024 and SDM (Mehrauli) letter dated 20.03.2024 received in this office in which
it is mentioned that an illegal bore well was sealed in House no. G-1/2038, Village Ayanagar on
13.04.2023.

Also, as per this letter House no. G-1/2038, Village Ayanagar falls oin khasra no. 1978
in village Ayanagar which is Notified Forest land as per Notification 1994 and 1996.

As per the directions received during the last meeting of oversight committee under the
Chairmanship of DG (Forests) & SS, that encroachment on forest land should be removed by a
joint exercise of Forest and Revenue Déi)artment with the assistance of Police Force.

Hence, khasra no. 1978 in village Ayanagr can be taken for encroachment removal
through District Task Force chaired by DM (South). Along with khasra no. 1978, there are some
other khasra nos. like 1979, 1980, 1981 and 1982 belongs to Forest Department which are

encroached. These khasras may also be taken up for encroachment removal program.
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During the meeting DM (South) has directed Forest Department to fix a schedule within

three days to inspect these khasra nos. for encroachment removal plan.

Hence, you are hereby requested that joint inspection has been scheduled on 08.04.2024

at 10.00 am in Ayanagar. The meeting point will be Arjangarh Metro Station.
The contact no. of Range Officer for liasioning is 70875 01591.

Yours faithfully,

D@( -u'g\)/’

South Forest Digjsion
Copy to:
1. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests

and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi-
110002, for kind information.

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor,
A —Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information.

3. The District Magistrate (South), Office of the District Magistrate (South), MB Road,
Saket, New Delhi — 110017, for kind information.

D ut
South Forest.Divisi
D
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2024:DHC: 1638

$~57
* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Judgment delivered on: 29.02.2024
+ W.P.(C) 3086/2024
ADARSH ENCLAVE
RESIDENTS WELFARE ASSOCIATION (REGD)
..... Petitioner
Versus
GOVERNMENT OF NCT OF DELHI ... Respondent
Advocates who appeared in this case:
For the Petitioner ; Mr. Sunil Chaudhary and Ms. Preeti
Shah, Advocates.
For the Respondent : Ms. Hetu Arora Sethi, ASC for
GNCTD.
CORAM:
HON'BLE MR. JUSTICE TUSHAR RAO GEDELA
JUDGMENT

TUSHAR RAO GEDELA., J. (ORAL)

[ The proceeding has been conducted through Hybrid mode |
CM APPL.. 12736/2024 (for exemption)

1. Exemption is allowed, subject to all just exceptions.
2. The application stands disposed of.

W.P.(C) 3086/2024 & CM APPL. 12735/2024 (for interim
directions)

3. This is a writ petition under Article 226 of the Constitution of

India, 1950, inter alia, seeking the following reliefs:-

Signature Not Verified

E‘y?‘vtﬂ',?ggg%m W.P.(C) 3086/2024 Page 1 of 5
Signing DatEF9.02.2024

18:19:.02
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“a) issue a writ in the nature of prohibition, prohibiting the
respondent from taking any action / carry out demolition in
the properties of the residents of the petitioner situated in
khasra nos. 1383, 1384, 1385 and 1386, khata nos.
232/141, situated in the revenue estate of Village Aya
Nagar, New Delhi now known as Adarsh Enclave, Phase-
VI, Aya Nagar, New Delhi without following the due
process of law;

b) issue a writ in the nature of prohibition, prohibiting the
respondent from dispossessing the residents of the
Petitioner from their properties/ houses constructed in
khasra nos. 1383, 1384, 1385 and 1386, khata nos.
232/141, situated in the revenue estate of Village Aya
Nagar, New Delhi now known as Adarsh Enclave, Phase-
VI, Aya Nagar, New Delhi, without following the due
process of law,

c) issue a writ in the nature of mandamus or direction to
the respondent to grant personal hearings to the residents
of the petitioner before carrying out any demolition activity
further the respondent be directed to conduct proper
enquiry and supply the copy of the notice / proceedings /
order if any for demolition / vacation of the property to the
residents of the petitioner, ”

4. Learned counsel appearing for the petitioner submits that though
there 1s no document on record to show the title as of now, however, the
members of the petitioner association, have been in possession of their
respective constructed portions from almost 12-15 years.

5. Learned counsel also invites attention of this Court to the
Electricity bills indicating the dates of energisation of the electric supply
of some of the members of the petitioner association, to indicate the
various dates from when the petitioners were in possession of that

particular parcels of land, on which they are stated to have made

constructions.

6. Learned counsel further submits that the petitioner association
Signature Not Verified
B‘y?ivtﬂ',?ggg%m W.P.(C) 3086/2024 Page 2 of 5

Signing DatEI'ZQ.OZ.2024
18:19:02
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falls within the khasra Nos. 1383, 1384, 1385 and 1386 and khata No.
232/141 situated in the revenue estate of Village Aya Nagar, New Delhi
now known as Adarsh Enclave, Phase-VI, Aya Nagar, New Delhi. He
submits that no prior notice for carrying out any demolition was ever
issued by the respondent — Forest Department and suddenly, without any
notices, the Forest Department had commenced carrying out demolitions
of some properties of some of the members of the petitioner association.

7. He further submits that even it would be assumed that the land
pertained to the Forest Department, though without admitting to the
same, the demolitions could not have been carried out without issuing a
basic show cause notice before such action is initiated.

8. He submits that the members of the petitioner association must be
protected. He further submits that apart from that, there is no report of
demarcation nor the petitioners were ever made participants to the
demarcation, if even carried out by the department. As such, without
demarcation, the Forest Department claiming/ re-claiming the portions
of the aforesaid khasra numbers on the basis that it belongs to the Forest
Department, would be violation of law.

9. Issue Notice.

10. Notice is accepted by Ms. Hetu Arora Sethi, learned ASC for
GNCTD.

11. Learned ASC vehemently refutes the submissions made by the
learned counsel for the petitioner. She submits that contrary to what has
been submitted, by way of the notices dated 16.02.2024 and 21.02.2024,
the notices have been issued to the members of the petitioner association

directing them to vacate the area so as to enable the respondent

Signature Not Verified

B‘y?‘vtﬂ',?ggg%m W.P.(C) 3086/2024 Page 3 of 5
Signing DatEI'ZQ.OZ.2024

18:19:.02
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Department to demolish the properties and re-claim the said khasra
numbers.

12.  She submits that the said notice was issued in respect of khasra
Nos. 1978, 1979, 1980, 1981 and 1982 of Revenue Estate of Village
Aya Nagar alone. She submits that so far as the khasra numbers
petitioner has referred to in his petition, have not, as of now, been issued
notices.

13.  She also submits that the said khasra numbers are not Forest
Lands, and as such, the Forest Department in any case is not re-claiming
the same or nor going to carry out any demolitions.

14.  She also submits that there are no title documents showing the
rights of the petitioner in respect of the khasra numbers that they are
claiming to be a part of.

15.  After considering the arguments of the learned counsel for the
parties, this Court is of the considered opinion that since the notice
pertains only to khasra Nos. 1978, 1979, 1980, 1981 and 1982 of
Revenue Estate of Village Aya Nagar read with the admission that so far
as khasra Nos. 1383, 1384, 1385 and 1386 and khata No. 232/141
situated in the revenue estate of Village Aya Nagar, New Delhi now
known as Adarsh Enclave, Phase-VI, Aya Nagar, New Delhi is
concerned, the said land does not belong to the Forest Department, it is
prima facie, apparent that the question of demolition does not arise.

16. In the considered opinion of this Court, the aforesaid statement
should be sufficient to protect the petitioners. However, in case there is
any other issue left, the petitioners are at liberty to take appropriate

remedies in accordance with law so as to protect their rights.

W.P.(C) 3086/2024 Page 4 of 5
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17.  Petitioners are at liberty to approach the Deputy Conservator of
Forest with a suitable representation with the relevant documents in
their possession. The Deputy Conservator of Forest shall consider the
same in accordance with law and pass a reasoned order thereon within
six weeks of submissions of such representation, if any.

18.  With the aforesaid directions, the present petition along with
pending application is disposed of.

19.  Order Dasti under the signatures of Court Master.

TUSHAR RAO GEDELA, J

FEBRUARY 29, 2024
nd

Signature Not Verified
DR KEMAR W.P.(C) 3086/2024 Page 5 of 5

Signing Date:29.02.2024
18:19:02
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$~58
* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Judgment delivered on: 29.02.2024
+ W.P.(C) 3088/2024
DEVKIDEVIT . Petitioner
Versus
GOVT. OF NCT OF DELHI & ORS ... Respondents

Advocates who appeared in this case:

For the Petitioner ; Mr. Rajesh Yadav, Senior Advocate
with Mr. Dhananjay Mehlawat and Ms.
Rishika Jain, Advocates.

For the Respondents : Mr. Mohit Bhardwaj, Advocate for R-
I, R-2 and R-3.
CORAM:
HON'BLE MR. JUSTICE TUSHAR RAO GEDELA
JUDGMENT

TUSHAR RAO GEDELA. J. (ORAL)

[ The proceeding has been conducted through Hybrid mode |
CM APPL.. 12739/2024 (for exemption)

1. Exemption is allowed, subject to all just exceptions.
2. The application stands disposed of.

W.P.(C) 3088/2024 & CM APPL. 12738/2024 (for interim
directions)

3. This is a writ petition under Article 226 of the Constitution of

India, 1950, inter alia, seeking the following reliefs:-

(a) Issue a writ of Certiorari or any other appropriate writ, order
or direction in the nature thereof thereby quashing the Notice dated

W.P.(C) 3088/2024 Page 1 of 4
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27.02.2024 bearing  F.No.65/DCF(S)/Land/ Aya Nagar/2022-
23/15220-27 issued by the Range Officer, South Forest Division,
Respondent No.3, herein.

(b) Issue a writ of Mandamus or any other appropriate writ, order
or direction in the nature thereof thereby directing the Respondents
not to undertake any action of demolition in respect of
property/house of the Petitioner bearing No. 1063, KG-1, G-Block,
Phase-6, Adarsh Enclave, Aya Nagar, Aya Nagar Extension,
comprised in khasra No. 1383, Village Aya Nagar, New Delhi-
110047 and from taking possession of the said property.”

4. Mr. Rajesh Yadav, learned Senior Counsel appearing for the
petitioner submits that the petitioner has been in possession of the
subject land, i.e., the property bearing House No. 1063, KG-1, G-Block,
Phase-6, Adarsh Enclave, Aya Nagar, Aya Nagar Extension, New
Delhi-110047 falling within khasra No. 1383 in the revenue estate of
Village Aya Nagar, New Delhi.

5. Learned Senior Counsel submits that the petitioner has been in the
possession of the said property for the last more than 13 years and has
placed on record the documents like GPA affidavit, Will etc., which
would indicate the possessory rights of the petitioner over the said piece
of land.

6. He further submits that the petitioners have not encroached upon
the forest land, and as such, the impending threat of demolition issued
by the respondents by way of notices dated 16.02.2024 and 27.02.2024
is absolutely unlawful. He also submits that there has been no
demarcation carried out at all by the Forest Department to justify the
impending action of demolition. He submits that the area comprising

khasra No. 1383 is not of forest land.

Signature Not Verified
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7. Learned Senior Counsel also submits that between the property of
the petitioner, which falls in the khasra No. 1383 and the Forest Land,
there is a contiguous boundary wall, which appears to be of 6 feet
height, which has been demarcated long ago.

8. Issue Notice.

0. Notice is accepted by Mr. Mohit Bhardwaj, learned counsel
appearing for respondent Nos. 1 to 3.

10. Mr. Bhardwaj, learned counsel appearing for the respondents -
Forest Department submits that the khasra No. 1383 is not a forest land
and no demolition at all has been proposed on such khasra number. He
submits that the demolitions which are sought to be carried out pertain
to the land in khasra Nos. 1978, 1979, 1980, 1981 and 1982.

11. Learned counsel further submits that that khasra No. 1981 is
adjacent to the khasra No. 1383, which is adjacent in the property of the
petitioner and further submits that the petitioner has encroached upon
the khasra No. 1981 and the demolition shall be restricted only to that.
12.  Keeping in view the statements made by Mr. Rajesh Yadav,
learned Senior Counsel appearing for the petitioner as also Mr. Mohit
Bhardwaj, learned counsel appearing for the respondent Nos. 1 to 3, the
petitioner appears to be protected in respect of the property falling in
khasra No. 1383 of the revenue estate of Village Aya Nagar, is
concerned. This is ascertainable from the statement of learned counsel
for the respondent.

13.  The petitioner is permitted to file a detailed representation with

the Deputy Commissioner of Forests, if so desired.

W.P.(C) 3088/2024 Page 3 of 4
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14. In case of any action needed to be taken by the Department, it is
needless to state that the show cause notice shall be given to the
petitioner, not less than seven days.

15. The statement made by Mr. Bhardwaj would also bind the
Department.

16.  With the aforesaid directions, the present petition along with
pending application is disposed of.

17.  Order Dasti under the signatures of Court Master.

TUSHAR RAO GEDELA, J
FEBRUARY 29, 2024
nd

Signature Not Verified

Digitally Signed
By:VINOD KUMAR
Signing Date:29.02.2024
18:06:53
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Annexure - H

To

The Deputy Conservator of Forest

South, Near Dr. Karni Singh Shooting Range,
Tughlakabad, New Delhi-110044

Sub: Representation regarding not to demolish old existing houses
constructed as per demarcation done by forest department around 15 years

ago which are part of Adarsh Enclave Coloney, Aya Nagar Village, Delhi-
110047

Respected Sir,

It is humbly submitted for kind perusal

1. That the affected party under the influence of the aforesaid notice is being
represented by the Adarsh Enclave Residents Welfare Association
Registered under the Societies Rerestarted Act, 1860 since.

2. That the people who have been notified are settled on the private land
according to the demarcation carried out 2008 by the forest department and
revenue department situated at Khasra no. 1383, 1384, 1385, and 1386 are
in possession of the said land since 13-14 years, however now the forest
department has carried another demarcation adopting a new method and the

land is to be falling in the area of the residents belongs to khasras numbers as
1978, 1979, 1980, 1981, and 1982.

3. That recent notices have been issued and some demolition was also
carried out with the intention to claim land at Aya Nagar by the
department of forest as per the claimed new method of demarcation.

4. That the Petitioner association is the Resident’s welfare association of the
area pertaining to which the above stated action has been carried out by

the department and wishes to place on record important facts pertaining to
the matter through the present representation.

5. That it is submitted that department of forest had carried out several
demarcations after the notification of 1996 pursuant to which the
department had floated tenders and constructed boundary walls covering
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its land upon expenditure of public and hence the forest department and the
residents were in settled possession as per

demarcation carried out by the department of revenue and handed over to
the forest department in 2008.

6. That since the demarcation were carried out within a span of more than 15
years and no objection was raised over the said demarcations in the interim
period and hence these demarcations had become final and absolute in law
binding on the forest department and above.

7. That at the time when the previous demarcation was carried out and
possession taken over the forest department with the assistance of all
concerned departments, It had demolished several private properties and the
forest department had obtained its possession after which the final
boundary wall was constructed which remains so even as on date.

8. There is no mistake or fault on the part of

the residents who have constructed their houses only after the forest
department had duly occupied and bounded its entire land and
demolishing the houses of the residents with the support of the
prosecuting machinery is completely against the principle of natural
justice which goes against the interest and rights of the helpless residents
who are at the mercy of no one.

9. That the new demarcation upon the demolitions are intended by the forest
department is itself contradictory as the TSM method used now overtakes

the previous demarcations upon which the forest department had obtained
possession of its allocated land and is unilaterally as well as arbitrary in nature

10. That as per the new demarcation carried out by the TSM method the
land belonging to its residents as per the forest department itself falls
within the already carlier bounded land by the forest department and the
area claimed versus the area occupied by the forest department is in
actuality the same. On the contrary the forest department has carried
plantation on the area under encroachment by the forest department which
can be continued to be kept in its possession.

11.That no purpose would be served by demolishing the houses of the



702 84

residents as the forest department has neither vacated the adjacent private

land in its occupation, nor the houses demolished would be relocated on the said
land as the forest department has already carried the plantation on

the said land and also bounded the same by stones and mortar.

12. That since the forest department is in occupation of proportionate area
no purpose would be served by demolishing the houses of the residents
which are in existence for the last more than 15 years and the matter can
be easily resolved by the forest department by continuing the occupation
of the equivalent land in its possession and in the alternative the houses of
the residents be left untouched.

13. That this Hon’ble office has the power and the authority to decide the
matter in view of the order dated 29/02/2024 passed by the Hon’ble High
Cort of Delhi in Writ Petition (C) 3086/2024 in Adarsh Enclave Residents
Welfare Association Vs. Government of NCT of Delhi.

14. That another point of consideration for the kind information of the
office is that since Aya Nagar is a bordering village the mustil points that
are taken as reference points for the purpose of accurate demarcation are
difficult to point out even through the TSM method as the bordering
villages are affected by the state boundaries which can vary under
different circumstances.

In the light of the facts and circumstances this office is respectfully prayed

a) To consider the demarcation carried out by the revenue department and
the possession obtained by the forest department in pursuance of previous
demarcations about 15 years ago as final and binding on all.

b) To consider the settled possession of the residents and the Forest
Department as on date as final and not carry out demolitions as per the
new demarcation report which is contradictory and against the residents in
view of their long standing settled possession.

c¢) That pass any further order in favor of the residents and in the alternative
grant an opportunity to approach any other forum to resolve the issue
faced by the residents.
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d) in the alternate circumstances, to consider the private land falling in the
possession of the forest department as per new demarcation of forest land, and
equivalent forest land in possession of residents as settled/exchanged for future

purpose
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